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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI 

 

O.A.NO.195 OF 2016 

   
TANDUR CITIZENS WELFARE SOCIETY               

… APPLICANT 
 

VERSES 
 

                        
THE GOVERNMENT OF TELANGANA & 12 Ors.                         

… RESPONDENTS 
       

STATUS REPORT FILED ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD (CPCB) 

It is respectfully submitted that this Hon’ble National Green Tribunal (NGT), 

Southern Zone, Chennai, in the matter of Tandur Citizens Welfare Society v/s 

Government of Telangana & Ors., OA No. 195/2016 (SZ), vide order dated 

24.08.2021, directed CPCB that- 

“iv. The question of the interlocking system which has been introduced in 

cement factories can be extended to other industries as well where this 

Online Continuous Emission Monitoring System (OCEMS) is installed and 

State of Telangana and State Pollution Control Board are directed to take 

steps in this regard. 

v. The Central Pollution Control Board (CPCB) is also directed to consider this 

aspect and implement the same in other States as well.” 

 

 



Page no: 3 
 

Steps taken by CPCB: 

i. CPCB vide order no. CPCB/IPC-VI/OCEMS/Interlocking, dated 02.02.2022, 

constituted a Committee comprising of the representatives of (i) National 

Environmental Engineering Research Institute (NEERI), Nagpur, (ii) National 

Chemical Laboratory (NCL), Pune, (iii) West Bengal Pollution Control Board, 

(iv) Maharashtra Pollution Control Board and (v) Central Pollution Control 

Board, to examine the feasibility of introduction of interlocking system in 

various industrial sectors, where OCEMS are installed. A copy of CPCB office 

order dated 02.02.2022 is given at Annexure-I. 

 

ii. First meeting of the Committee was conducted on 05.02.2022, wherein The 

committee discussed the matter in detail and observed that implementation 

of interlocking system to stop production process in case of failure of 

pollution control system need to be implemented based on following 

considerations: 

a. Use of interlocking should be between the production process and the 

emission/effluent control equipment through a PLC and SCADA systems. 

It is not desirable to use such interlocking with OCEMS. 

b. Instant shutting down of some industrial processes may pose risk of 

safety and health hazard to workers, due release of fugitive 

emissions/gases or discharges. Therefore, interlocking system may not be 

feasible in sectors such as pharmaceutical, petrochemical, etc. 

c. Industrial processes are diversified across the sectors and specific 

arrangements/protocols may be required for each sector.  
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d. Interlocking systems may be implemented in only those industries, where 

such interlocking systems does not pose risk of safety and health hazard 

to workers.  

e. Further, within industry, there is a need to identify feasible process areas 

where interlocking systems can be implemented effectively and safely. 

f. Interlocking systems may be implemented in phased manner in non-

critical processes as part of the production process. 

Committee recommended for Inputs/suggestions to be sought from State 

Pollution Control Board (SPCBs)/Pollution Control Committees (PCCs), to 

identify industries and the processes within industry for the feasibility of 

implementing interlocking systems, for further consideration. 

A copy of the minutes of the meeting, held on 05.02.2022 is given at 

Annexure-II. 

iii. CPCB vide letter dated 02.02.2022, requested all SPCBs/PCCs to provide 

suggestions/inputs to CPCB, in order to explore and consider the possibilities 

of implementing of interlocking system. A copy of the CPCB letter dated 

02.02.2022 is given at Annexure-III. 
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Central Pollution Control Board, Delhi 

Minutes of the first meeting of the Committee, held on 05.02.2022, to examine the 

feasibility of interlocking system in industries having Online Continuous 

Effluent/Emission Monitoring System (OCEMS) 

(Ref: Hon’ble NGT order dated 24.08.2021, in the matter of OA No. 195/2016 (SZ), Tandur 

Citizen Welfare Society v/s Govt. of Telanga & Ors.)  

---------------------------------------------------------------------------------------------------------------- 

 

The Hon'ble NGT vide order dated 24.08.202, in the matter of Tandur Citizens Welfare Society 

v/s. Govt. of Telangana & Ors., OA No. 195/2016 (SZ), passed following directions: 

 

“iv. The question of the interlocking system which has been introduced in cement 

factories can be extended to other industries as well where this Online Continuous 

Emission Monitoring System (OCEMS) is installed and State of Telangana and State 

Pollution Control Board are directed to take steps in this regard. 

 

v. The Central Pollution Control Board (CPCB) is also directed to consider this aspect 

and implement the same in other States as well.” 

 

To assess the feasibility of such system, CPCB vide office order no. CPCB/IPC-

VI/OCEMS/Interlocking, dated 02.02.2022, constituted a Committee. The first meeting of the 

Committee was held on 05.02.2022, through video conferencing. The list of the participants is 

given at Annexure-I. 

Shri B. Vinod Babu, Scientist ‘F’ & Divisional Head (IT), CPCB, Delhi chaired the meeting 

and at the outset, welcoming all the members, he requested for active participation of the 

members. He further requested Shri Nazimuddin, Scientist ‘F’, CPCB to brief the issue to the 

Committee members. 

Shri Nazimuddin informed that on detection of failure of emission control systems, the 

processes generating pollution are stopped so the uncontrolled emissions may be stopped. The 

interlocking is required between control system and process, not between OCEMS and process 

as per the above NGT order. 

Dr. Vinay M Bhandari, Chief Scientist, Chemical Engineering and Process Development, 

CSIR- National Chemical Laboratory, Pune added that alternate/backup system for pollution 

control may be installed, and they can be activated in case of failure of primary systems, so the 

process may not be required to closed completely. Further, due to diverse nature of various 

industries, especially chemical industries, there is a need of specific arrangements/ protocols 

for those industries, apart from the safety aspect. 

Dr. Kariampallil Varghese George, Chief Scientist & Head, Air Pollution Control Division, 

CSIR- NEERI, Nagpur, suggested that first it should be determined whether industries are the 

significant contributor in degradation of ambient air quality, before prescribing requirement of 

such interlocking systems.  

Dr. V. M. Motghare, Joint Director, Air, Maharashtra Pollution Control Board was of the view 

that such system should initially be installed and operated in cement industries on pilot basis. 

Shri Anjan Fouzdar, AEE, West Bengal Pollution Control Board informed to the Committee 

that interlocking mechanism was tried in some of the steel plants in West Bengal. In Program 

Logic Controller (PLC) based sponge iron and steel plants, failure of pollution control system, 
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Central Pollution Control Board, Delhi 

detected based on Electrostatic Precipitator (ESP) temperature, stack cap opening etc., raw 

material feeding is cut-off manually. 

Shri Abhijit Pathak, Scientist ‘D’, CPCB suggested that interlocking mechanism is not possible 

for some sectors such as pharmaceutical, petrochemical etc., where stoppage of intermittent 

reactions may cause health and safety hazards. Therefore, there should be a study/compilation 

indicating the list of sectors in which such system can be operated without any safety and health 

hazard. He also agreed that interlocking can be done between control system and process only. 

Shri Ajay Aggarwal, Scientist ‘F’, CPCB informed Committee that CPCB vide letter dated 

02.02.2022, already requested SPCBs/PCCs to provide their inputs/suggestions in this matter. 

The committee discussed the matter in detail and recommend the following points: 

i. Committee observed that implementation of interlocking system to stop production 

process in case of failure of pollution control system need to be implemented based on 

following considerations: 

- Use of interlocking should be between the production process and the 

emission/effluent control equipment through a PLC and SCADA systems. It is not 

desirable to use such interlocking with OCEMS. 

- Instant shutting down of some industrial processes may pose risk of safety and 

health hazard to workers, due release of fugitive emissions/gases or discharges. 

Therefore, interlocking system may not be feasible in sectors such as 

pharmaceutical, petrochemical, etc.. 

- Industrial processes are diversified across the sectors and specific 

arrangements/protocols may be required for each sector. 

- Interlocking systems may be implemented in only those industries, where such 

interlocking systems does not pose risk of safety and health hazard to workers. 

- Further, within industry, there is a need to identify feasible process areas where 

interlocking systems can be implemented effectively and safely. 

ii. Interlocking systems may be implemented in phased manner in non-critical processes as 

part of the production process. 

iii. Inputs/suggestions may be sought from SPCBs/PCCs, to identify industries and the 

processes within industry for the feasibility of implementing interlocking systems. 

The meeting ended with vote of thanks to the chair and the members. 

**** 
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Central Pollution Control Board, Delhi 

Annexure-I 

List of the Participants 

1. Shri B. Vinod Babu, Scientist ‘F’ & Div. Head (IT), CPCB, Delhi 

2. Dr. Kariampallil Varghese George, Chief Scientist & Head, Air Pollution Control 

Division, CSIR- NEERI, Nagpur 

3. Dr. Vinay M. Bhandari, Chief Scientist, Chemical Engineering and Process 

Development, CSIR- National Chemical Laboratory, Pune  

4. Dr. V. M. Motghare, Joint Director, Air, Maharashtra Pollution Control Board 

5. Shri Subrata Ghosh, Chief Engineer, West Bengal Pollution Control Board 

6. Shri Anjan Fouzdar, Assistant Environmental Engineer, West Bengal Pollution 

Control Board 

7. Shri Nazimuddin, Scientist ‘F’ & Div. Head, (IPC-II), CPCB, Delhi 

8. Shri Abhijit Pathak, Scientist ‘D’, Air Laboratory, CPCB, Delhi 

9. Shri Ajay Aggarwal, Scientist ‘F’ & Div. Head, (IPC- VI), CPCB, Delhi 

10. Shri Saubhagya Dixit, Scientist ‘C’, IPC-VI Division, CPCB, Delhi 

11. Shri Vipin Kumar, SRF, IPC-VI Division, CPCB, Delhi 

12. Ms. Kajal, Scientific Assistant, IPC-VI Division, CPCB, Delhi 
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